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ChiiIt-h. i A(imi Tii s i.rai, i VH Tr i hmia. i
PrimMpa i RhticIi

O.A. No. S.irs oT 2000

N.,» Deiin. t-l'" 2SU, February,
HON'BLE MR. S.R.^iGE, V i CR CHAIRMAN (A)
HON'BLE DR. A. V^AVALL i MbM&cR (a)

2001

S/Shr i

1  . Aj i t Prasad Jain,
S/o late Shri Tuisi Ram =
Retd. Dy. Dir. of Accounts (Pis.iJ ,
De i h i .

2  Ram K i snan i i , . , ,
S/o late Shri Banwari
Retd. Accounts Ofricer (P&U.
De1h i .

(By Advocaie; Shri Sant Lai)
Versus

-j Union of i no i a through
the Secretary,
Ministry of Communications,
Dept. of Telecom,
Sanchar Bhawan,

New DeIhi~11D001 .

2  The Secretary,
Ministry of Communication,
Dept. of Posts,
Dak Bhawan,

New De i h i — 110D01 .

(By Advocate: Shri R-P- Aggarwai )
nanPR (Oral)

SR. APICE- VC ( A)

App i i cants

Responden t s

Heard both sides

R.P. Aggarwa i does not seriously

d,=pute th. f.ct that the cla,n,s in the praaant O.A.
are ful ly covered by the Tribuna I'e order dated 30.
,.2001 in O.A. Ni. 1014/98 J.P. Kauehik S Ore.
Va. Union of India S Ors, and other connaotad case.

3 . This O.A. is disposed of i n terms of the



9

Tribunal's aforesaid order in J.P. Kaushik's case

fsupra). Respondents are directed to extend benefits

contained in the Delhi High Court's judgment dated

10. 7.91 in LFA No. 114/82 and O.M. dated 28.2.94

to appI i cant s. App i i can ts are en tit!ed to

consequential benefits including the revision of pay

and pension along with arrears thereon. These

directions should be implemented within tliree months

from the date of receipt of a copy of this order. No

cos t s.

Ao(Dr. A. Vedava1 1 i )

Member (J) • Vice Chairman (A)
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